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Abu Chama-VS-State of Assam

Misc (Crl) Bail 109 12023

2410212023

This is a petition filed under section 439 of CRPC with

prayer for release of the accused Safiqul Islam on bail

in connection with Tezpur PS case number L679120L6

under section 3761493 of IPC.

The called for CD has been received. I have heard the

learned counsel for the accused/petitloner and also the

learned Additional Public Prosecutor for the state.

The facts of the case, in brief, are that on 19/09120L6

an FIR was lodged by one Hasen Ali at the Salonibari

police outpost under Tezpur police station, stating

therein that the accused Safiqul Islam had

impregnated the informant's grand-daughter Karima

Khatun. At the time of filing of the FIR, the informant's
grand-daughter was pregnant for seven months.

Based on that FIR, Tezpur PS case number t679ll6
was registered under section 3761439 of CRPC. The

accused was arrested on 3tl0L12023 and since then

he has been in custody.

The case diary reveals that there are sufficient

incriminating materlals against the accused. However,

the incident occurred in the year 2016 and the accused

has been arrested in the year 2023. The statement of
the victim girl was recorded, under section 164 of
CRPC in the year 202t. Her statement reveals that she

has already attained majority and she has also married

another person. There is no probability that the victim

girl can be threatened or induced at this stage in order

to tamper with her evidence. I do not see any reason
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for custodial detention of the accused after so many
years of the incident. Already several witnesses have

been examined by the I/O in this case. Considering all

these aspects of the matter accused Safiqul Islam is
allowed to go on bail of Rs. 30,000 with one surety of
like amount to the satisfaction of the learned
jurisdictional magistrate. The bail is, however, subject
to the following conditions:

The accused shall fully cooperate with the
investigation and

The accused shall not offer any inducement,
threat, or promise to any person acquainted with
the facts of this case in order to dissuade him

from disclosing those facts before the police or
the court.

Inform accordingly. Return the case diary. With this
order this case is disposed of.
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